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Retirement age of Judges

"300. SHRI SATYA PRAKASH
MALAVIYA: Will the Minister of LAW
AND JUSTICE be pleased  to
state;

(a) whether there iy any proposal to
raise the retirement age of Judges Of
High Courts; and

(b) if so, by how many years and if
not, what are the reasons therefor?

THE MINISTER OF PLANNING,
THE MINISTER OF PROGRAMME
IMPLEMENTATION AND THE MIN-
ISTER OF LAW AND JUSTICE

to Questions 52

(SHRIP. SHIV SHANKER): (a)
No, Sir.

(b) Does not arise.
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